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LOK SABHA 
Saturday, Qth December, 1956

rh« Lok Sahha met at Eleven of the 
Clock.

[Mr. Speaker in the Chair}

QUESTIONS AND ANSWERS
No. Questions:

(Part I not published)

MOTION FOR ADJOURNMENT
Buddha Jayanti Sam iti Sarnath _

Hr. Speaker: We start with an 
adjournment motion. Shri R. N. 
Singh has given notice of an adjourn­
ment motion which reads as follows:

“The total inactivity of the 
Buddha Jayanti Samiti, Samath, 
and the consequent boycott there­
of by the Mahabodhi Sabha, 
Samath, (as reported in Aaj of 
Banaras dated 6-12-1956, at page 
2)*’.

What is the local Government doing 
about it?
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The Deputy Bliiiister of Edacattan 
(Dr. M. M. Das): So far eis we have 
been able to collect the information, 
there is no Buddha Jayanti Samiti set 
up by the UP. CJovemment at alL 
Yesterday, after we received the 
notice of this adjournment motion, we 
contacted the Divisional Commissioner 
of Banaras, Shri Shiweshwarkar, and 
we received information from him. 
The Commissioner informed us that 
there is no official Buddha Jayanti 
Samiti at Samath. There have, hofw- 
ever, been meetings for the last few 
months of departmental officers to co­
ordinate the schemes for various im­
provements at Samath and to review 
the progress of work. The jCommis- 
sioner is the Chairman of t h w  meet­
ings and the Secretary of Maha­
bodhi Society is invited to attend these 
meetings. No committee has been 
officially set up by the State Grovem- 
ment of Uttar Pradesh.

Now, last meeting took place a 
few daj^l t>ack. The Secretary of the 
Mahabodhi Society did not attend it. 
Beyond this, and beyond the news­
paper report, the Commissioner had 
no information about the alleged boy­
cott.

Mr. Speaker: Has the committee
been set up by the Central Govern­
ment?

Dr. M. M. Das: No, Sir. There is no 
official committee at all; neither it was 
set up by the Uttar Pradesh CJovem- 
ment nor it was set up by the Centna
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[Dr. M. M. Dass]
Government. The officers of the 
different departments of the Uttar 
Pradesh Government used to meet 
occasionally under the chairmanship 
of the Commissioner and discuss the 
progress of these celebrations. That 
was all. The Secretary of the Maha- 
bodhi Society was invited to 
attend this meeting. The Central 
Government has got nothing to do 
about it.

Mr. Speaker; The officers are in 
charge of the celebration? The Com­
missioner, along with some other offi­
cers, is in charge.

Dr. M. M. Dass: For providing 
amenities to the pilgrims, on this 
particular occasion, the Uttar Pradesh 
Government has taken up many sche­
mes. For example, the construction 
of hostels, water-supply, electric sup­
ply, etc.,—all these are taken up. To 
co-ordinate the activities of the dif­
ferent departments of the Uttar Pra­
desh Government, the Commissioner 
calls a meeting of the departmental 
officers. There is no official committee, 
as has been nwntiozied in the adjour’ i 
ment motiofL

Mr. Speaker: What is the control
of Central Gk>vemment over that?

Dr. M. M. Das; The Central Gov­
ernment has got no control excepting 
over the monxmient We have re­
paired the monument.

Mr. Speaker; It seems to me that 
there is no particular committee as 
such. The Commissioner seems to be 
ihe officer—an officer of the Uttar Pra­
desh Government—^who is in charge 
of i t  Thia is a matter for—

Dr. Ram Snbhag Slnsh (Shahbad
—South): This is a matter of some
significance, because all the work is 
being carried on under the directions 
of the Government of India, and ins- 
tructicxns have been given to all the 
important centres, such as Samath, 
Sanchi and other places, to provide 
some facilities to the pilgrims and to 
ixx^>rove hostels and construct new 
hostels. So far as I can guess, it is
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under the consideration of the Gov­
ernment of India and other Govern­
ments also. Those officers are meet­
ing regularly. Their names may not 
be there, but I think the Secretary of 
the Mahabodhi Society must be taken 
into consultation with others. What 
is the good of keeping him there and 
not consulting him?

Mr. Speaker. Though there may 
be no formal committee in the sense 
that non-officials and others are as­
sociated with it, there seems to be an 
official committee over which the 
Commissioner seems to be the Chair­
man. He is co-ordinating the activi­
ties of all other persons, officers, etc., 
there, for the purpose of the celebra­
tion there. Samath and Banaras are 
very important places of Buddhist 
pilgrimage. It is admitted that a 
number of pilgrims come to that place. 
Their conveniences are being attended 
to and hostels have been opened. The 
Central Government is in general 
charge or overall charge of the cele­
brations in which Rs. 1 crore has been 
spent from the Central Government. 
Thousands of pilgrims come from all 
quarters of India. I would urge on 
the hon. Minister to get into touch 
immediately with the State Govern­
ment and ask them as to why a Com­
mittee over which an official presides 
should give occasion for such com­
plaints. He must work in co-opera­
tion with the Maha Bodhi Society who 
are in charge of it  I would ask the 
hon. Mmister to ascertain the facts 
and place them before the House in 
as short a time as possible, in a week. 
If really there is any irregularity or 
indiscretion committed on the part of 
the Commissioner, all that may be 
Iwought to light and brought to the 
notice of the local Government. I do 
not see any reason why I should al­
low the adjournment motion. As 
early as possible, the hon. Minister 
will make a statement on the floor of 
the House. He will get Uie informa­
tion and place it before the House. 
That is all that he can do.




